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Judgement

Anand Pathak, J

1. The instant petition has been preferred by petitioner under Article 226 of the
Constitution raising grievance primarily in respect of execution of order dated
14.06.2022 passed by Tehsildar Bairad, District Shivpuri.

2. It is the grievance of petitioner that despite an order passed in his favor under
Section 250 (8) of MPLRC, 1959, no affirmative step has been taken by
respondents to get the land evicted from encroachers so that petitioner may reap
benefits of order dated 14.06.2022. An application has also been filed in this
regard.

3. Learned counsel for respondent/State fairly submitted that as per Section 250
(8) of MPLRC, appropriate proceedings shall be ensured by Tehsildar.

4. Considering the submissions and the fact that Tehsildar has passed the order
of eviction on 14.06.2022 but still no affirmative steps have been taken. It is the
statutory duty of Tehsildar to ensure the eviction of land from encroachers.

5. Petitioner is at liberty to approach the concerned revenue officers in
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accordance with Section 250 (8) of MPLRC which shall be taken care of by
concerned revenue authorities as per law and concerned authorities shall ensure
the compliance of order dated 14.06.2022, if not already set aside by the
appellate court.

6. The instant petition stands disposed of with above observations.
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